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RE THE NATIONAL GREENT TRIBUNAL

CENTRAL ZONE BENCH BHOPAL
¥ K Kk

BEFO

Original Application No.97/2022 (CZ)
IA No.48/2023

Kamal Tiwari
Versus

Union of India and Others

Reply on behalf of the
Respondent No.15 (Shakti

Engineering)
MAY IT PLEASE THIS HON'BLE TRIBUNAL

Humble respondent No.1l5 submit reply

as undexr:-—

1. That the humble respondent has been
made party in the aforesaid OA in
compliance of the Order dated
25.7.2023 whereby IA for impalement of

violators as party has been allowed.

2. That the present OA has been filed
inter-alia seeking relieft Lo stoppage
of non forest activities, illegal

construction upon forest land, illegal

o —
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plotting, leveling of forest land and
not to discharge untreated effluents
and industrial waste in Khasra No. 3

and 10 of Nahargarh Wildlife Sanctuary

and Eco Sensitive Zone.

That application for impleading as
party respondent appears to have been
filed by the applicant without
verifying the facts so far as the
humble respondent is concerned.

The humble replying respondent No. 15
is doing its business at plot No. G-
676 (A), Industrial Area RIICO.
Business of answering respondent is
manufacturing and trading of aluminum
wire and manufacturer of ACSR
conductors. There is no pollution of
any kind in this whole process. It is
further important to mention that due
to this work of answering respondent,
there 1s no danger of any kind of

pollution to Narhargarh wild life

N
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Sanctuary-. The answering respondent
further made every possible effort not
to violate any kind of act and
notifications issued by the state

Government and Government of India

also.

The humble respondent was leased out
the Industrial Plot No.G-676(A) by the
RIICO on 24.09.1997 and thereafter the

respondent set up the industry and

commenced business. Later than
answering respondent started his
business for two units,

simultaneously, which is plot No. A-
129p, Road No. 9D, VKIA, Jaipur and
Second Unit was started Plot No. G-

676 (A), Industrial Area, VKIA, Jaipur

and applied for registration in
Ministry of Micro, small and Medium
Enterprise, but MSME issued
Certificate on 01.03.2021 for unit No.

A-129P. The Government of Rajasthan,

o)
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District Industrial Centre, Jaipur
issued certificate in favour of
answering respondent on dated

08.04.2013. So far as Certificate of
State Pollution Control Board, there
is no need for obtaining, Dbecause the
business of the answering respondent
is still business and further he is a
manufacturer of ACSR Conductor, SO in
the whole process of the working,
there is no air and water pollution.

Photostat Copy of the MSME
Registration, Rent Agreement dated
25.04.2017, District Industry Centre
Certificate dated 08.04.2013,
Electricity Bill issued by Jaipur
vidhyut Vitaran Nigam Ltd.,

registration of GST Certificate issued

by Government of India dated
16.07.2018 are filed herewith and
marked as Annexure R-1 to R-5

respectively.
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That unit of answering respondent is
not discharging of untreated effluents
in Nahargarh Wildlife Sanctuary. The
unit of the humble respondent is
located at a distant place from the

Sanctuary.

That the contents of the OA as stated
in Para No.l to 21 are denied for want
of knowledge being not related with
the answering respondent No 15 except

Para No.3 thereof.

That so far as contents of Para No.3
is concerned, it is submitted that the
Government of India has issued Gazette
Notification on 8.3.2019 by which Eco
Sensitive Zone of Nahargarh Wildlife

Sanctuary got declared, which cannot

be given effect retrospectively. The
humble respondent No. 15 is running
his industry under requisite

permission / license / consent of the

State Government much prior to the

o
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said notification. No new industry has

been established by the humble

respondent nor expanded of existing
industries nor permitted to it within
the boundaries of Eco Sensitive Zone.
The humble respondent is not
discharging any untreated effluent
from the wunit. The applicant may be
directed to submit strict proof to
substantiate the allegation of

discharging untreated effluent in the

Sanctuary.

That the aforesaid submissions
sufficiently controvert the averments
made by the applicant for impleding
the respondent as violator / party and
as such it 1is in the interest of
justice to consider the same as rveply
and accordingly dismiss the OA against

the respondent.

It is, therefore, most humbly prayed

that aforementioned reply may kindly

o~
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be accepted and taken on record and

answering respondent No. 15 isg not

doing any non forest activities, and

not to discharging untreated effluents
and industrial waste in Wildlife
Sanctuary and Eco Sensitive Zone and

accordingly the OA may kindly be

. . . m/
dis d with ts. . z
ismisse i cos \»» h’”&%«

Yours’ Humble Respondent
Through Counsel

NS N

{Shiv Narayan ﬁohra,Iskandh Sharma}

Advocates

Enrolment No. R/465/1994

Mobile No. 94140-74734 76658-37411
Email: advocatesnbohral969@gmail.com
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BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL

Original Application No.97/2022 (CZ)
IA No.48/2023

Kamal Tiwari
Versus
Union of India and Others

AFFIDAVIT IN SUPPORT OF REPLY

I, Nitin Dangayach Son of Shri Hajari
Lal Dangayach, Aged about Lo years,
Authorized Siganatory of Shakti
Engineering Industries, Plot G-676 (A7),
VKIA, Jaipur do hereby take oath and state
as under:-—

1. That being authorized signatory of the
respondent No.1l5 I am well conversant
with the facts and circumstances of
the case and am competent to swear
this affidavit.

2. That annexed reply has been drafted by
the counsel wunder my instructions
which is true and correct to the best
of my knowledge and belief based on
office record and legal advice.

e \5“%&

Ei}‘?\ (Deponent)
//Eﬁ%%ﬁié;p VERIFICATION
i I, the above named Deponent do hereby
verify that the aforesaid affidavit is
true and correct to the best of my
knowledye, belief and 1 have not
suppressed any material therein, so help
me GOD. )
Lt ol G
geponent)

= m ATTESTED
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Our small hands 1
Mmake you LARGE

UDYAM-R.I~[7-0051553

o e SRR

SHAKTI ENGINEERING INDUSTRIES
S TYPEOF ENTER,
e Rk

PRISE®

e AL

SMALL
—_— (SMALL Durlag Previgys Mnagelal Year

MANUPACI‘URI.’\'C
SOCIAL CATEGORY p
E.\T‘HEPRE“EUR GENERAL

Nameor Unis)

SHAKTI ENGINEERING IND USTRIES

FLatDosriBlock N,

Name of Premisess Bulldlng
P~ A Villaze/Town JAIFUR
ommmqnmsovmmmsz ! |PoadsStrestiLane ROAD 50, 9p
. - IRAJASTHAN | Disniet JAIPUR,, P1a 302013 =
e e | Email; NITINDANGAYACHZHOTMAIL CoM
) :- . -
" DATEOF INCORPORATION / -

ZEGISTRATION OF ENTERPRISE . 18/03/2005

DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS -

18/0372005

o [s%0.] Mz DI ‘ NIC 4 Digh NIC 5 Digh -
~ NATIONAL INDLSTRY TS

S 27 s e 12732 - Magur ol otber  |27320 - Manufacture of ofhy
WA}IDN CODE(S) of decirical

e electronic and electric wire Masalactarizg

l | electronic and eleciric wires and cables (Insulated wire 20d cable made of ytecl, copper,

| *quipment | and cables sluminlum) -
DATZ OF UDYAM REGISTRATION 01/0372021

“L S graleatom feymardireverse; of status of an enterprive, the Lerefit of the Government Schemes will be avalled s per the provislons of NotiNeation No. 8.0, 2HINE) das
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. Withthe -
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MSME
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GOVERNMENT OF RAJASTHAN

District Industrles Centre, Jaipur (Urban)

ACKNOWLEDGEMENT

M/S. SHAKTL ENGINEERING INDUSERIESJTRSSFILED MEMORANDUM FOR A WIANSES ETURING
ENTERPRISE AT THE ADDRESS G-67({A) ROAD N Mo VILAREAJAIRUR FO% UE ITEM/ITEMS HiDICATED
! BELOW aS PER THE FACTS STATE PIN FORM NO. JOUSNAND ALLOCATED ENTREPRED Lgﬁ;gAﬁMUM NO. AS
_BELOW: ' / - e

.
(= v !
DETAILS OF ITEM/ITEMS TO BE MANNEAGEURIN

1/ SRRRICETOBE PROVIDED.,

| | Ttem of Manufacture/ type séﬁice to be l'cl.\_t_lc"t'(l Capacily in case of ‘ fnitial dnm\

| Sr. ’ Ny manufacture commencementofservice \

N | No. ) \‘ |
|

1. | ACSR CONDUCTOR ‘ 1500 MT \ 01.04.2011 l‘

\ | DPCWIRE ALUMINIUM 200 MT ;

' | DPC WIRE COPPER 200 MT \ ‘

| SUPER ENAMELED WIRE " 100 MT ‘

DETAILS OF PLANT AND MACHINERY AS PER DATE-WISE INVESTMENT
| Sr. | Investmentin Plantand Machinery/Equipments

No.

Date of Investment
|1 | Rs6,59,000/- *

| 13.05.2010 TO 01.03.2011

-NOTE: THE ISSUE OF THIS ACKNOWLEDGEMENT DOES NOT BESTOW ANY LEGAL RIGHT. THE ENTERPRISE IS REQUIRED
TO SEEK REQUISITE CLEARANCE/LICENSE

/PERMIT REQUIRED UNDER STATUTORY OBLIGATION STIPULATED UNDER THE
LAWS OF CENTRAL GOVERNMENT/STATE GOVERNMENT/UT ADMINISTRATION/
COURT ORDERS.

D D M MY Y Y Y
- T
61. DATE OF CHANGE OF CATEGORY FR 2N 3 \ ) l ) l

62. MICRO/SMALL
TO SMALL/MEDIUM OR VICE VERSA.

6.. DATEOF ISSUE

A ) Y Y ¥
Lo lelal (TS T T 1
PO | S Vidi2i0 103
7. NATURE OF ACTIVITY

(MANUFACTURING-1, SERVICES-2)
-

al
8. CATEGORY OF ENTERPRISE ]
|
(MICRO-1, SMALL-2, MEDIUM-3 ‘
9. ENTREPRENEURS MEMORANDUM)NO. ' E v s 33 PR
- 4 > ( —
Date: 08/04/2013 R e 3
Place: Jaipur WITHUGGIREAL

Note-The Number allotted at No,9 can

. be used by the enterprise on it's letter heads, supply order
sheets, invoices, bills and dther related docume
Pol. dated 27-11-2012

. - 2.MSME
nts vide Govt. of India circular No. +/3(5)/2012-MSM



JAIPUR VIDYUT VITRAN NIGAM LIMITED

(BILL FOR LARGE INDUST]

DULE LTiHT-5 TARIFF CONSUMER)

/]

Payment of this bill should be made at collaction Ra) " Securty Depont agunt Amourt
center of
B
SJ83TIK AEN Mob. No.:2333565
Phone :2333565
L1Z7
e 2 ey
210471007301 Acce No. 94260001 I Consumer Status R Blil No.: 052319700 GSTIN null
j M.Class Reading Date Due Date Of
ﬁ Month | Tariff Code Area code Ind.code Accuracy Blll Issue Date Plyr:anl Bill Duracation Consumer's Name & Addrass
5000 R 25 202305 05-05-2023 15-05-20; DEVAL INDUSTRIES G B76A ROAD NO. 09F2
202305 2 ! JAIPUR VKIA INDIA
of | Metering On Sactioned CPP Capacity Contract 75% Of Contract Consumer Mob
V‘Z;;ﬁ,',y HTAT | Load(HP/KW) (KVA) Demand(KVA) No PAN No
G 676A ROAD NO. 09F2,,,
11000 [ HT 400 0 250 187.5 9828144226 AARPG4483C
ED EXEMPTION DETAILS ROOFTOP SOLAR DETAILS
Reate of Exemption Exemption upto Base Unit Progresive Unit Capacity Meter MF Generation
— |
[ ] 60540 0 0 0 0
! (A) METER READING & CONSUMPTION : | Consumer E-Mail : li NULL Billing_cycle;
Meter No. Nature gf Meter Present Reading Last Reading Difference Multiplication Consumption ﬁf;:;,‘::“‘““‘"“""
1 3 4 (34)=5 Factor=6 (5x6)=7 transformer
[ 30108441 KVA 60.1 0 60.1 3 180.3 180.30
3010844 2 KVAH 927584.7 907127.85 20456.85 3 61370.55 61370.55
3010944 3 KWH 882480.75 862300.85 20179.9 3 60539.7 60539.70
3 Test/Open access | Net KWH Cons. To Bill at KWH Consp. Off Peak Consumtion Base MontlvNew
Billing Demand Av.PF. Units LIP rate Sundry Units DriCr For MIS Purpose (00:00 to 06:00) Consumption
187.5 0.986 [e] 60539.7 0 605397 7230.3 35262
(B) CHARGES & SURCHARGES
Fixed (3) Total ‘ ! Transformerrent/Deferrad
Energy Charges Excess Demand Difference of Capping
) Ch(l;)gu (:;sz Surcharge Power Factor Surcharge Energy Charges CTPT Rent Fixed charges/rebate
441939.81 50625 492554.81 0 0 S00 0
Peak Hours DETAIL OF FUEL SURCHARGE ' INCENTIVES & REBATES
Consumtion TOD Surcharge > T Rebate
(06:00 to 10:00) Rate Amount PF Incentive Load Factor Rebate TOD Reb INew Rel
9847.5 5391.59 0.07 47154.7 -10969,04 0 -3958.59 ~21486.43
Unpaid FNB LPsS. o:'om LPS on Current Dues LP.S.onFNB CURRENT ND \ GURRENT ED CURRENT WCG CURRENT UC
0 0 0 0 509596.96 24215.88 6053.97 0
CURRENT TCS Total Current ARREAR ND ARREAR ED ARREAR WCC ARREAR Uc ARREAR TCS ARREAR TOTAL
0 539866.81 0 0 0 0 0 0
NET ND NET ED NETW.c.c. NET UC NET TCS Net Payable Amount
1
509596.96 24215.88 6053.97 0 0 539887 l
1
] Misc, Debits(+) / () |
Five Lac Thirty Nine Thousand Eight Hundred and Sixty Seven Rupses Only — -
=T l R | Ko, l ED. I wee. | Urban Gass l Ycs —I
Previous Bill Amount  |472040.27 Solar ED Amt, 0 : |
Previous Bill Due 17-04-23
Amount Paid 472040
Date of Payment 17-04-23
Date of Connection 06-06-18
Bank Is for Beneficlary : JVVNL
Payment through IFSC Code ; YESBOCMSNOC
RTGS/NEFT Account No, : JVWNL1210471007301
_7““_“ ) AAQ.(NTB) / SrA O(CA-HQ)Authorised s|;.nmrq
(E.& OE) For Imtmcﬂon:lnd(:odcunm,pluum overleaf: Ladgar Keepar = - 1
Notice: if the amount of this bill Is not pald In 15 days from the due date mentionad for paymant. the connectlon Is liable to be
disconnected u

nder section 56 'A’ of the Electricity Act.

2003 without any further Information / n

otice,
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Government of Tndla
Form GST REG-00
[See Rule 10¢1)]

Registration Certificate

Registration Number: OSANTPD2284M 178
1. Legal Name PUSHPA DANGAYACH
5 [ Trade Name, if any SHAKTI ENGINEERING INDUSTRIES
3. |Constitution of Business Proprictorship
4. |Address of Principal Place of A-129 P, ROAD NO. 9D, V.K.I. AREA, Jaipur, Rajasthan,
Business 302013
5. |Date of Liability 01/07/2017
6. |Period of Validity From 01/07/2017
7. |Type of Registration Regular
8. |Particulars of Approving Authority
PP g
Signature Validity unk
Digitally signe@ GOODS
AND SERVICE NETWORK 1
Date: 2018.07.1622:07:31 IST
Name
Designation
Jurisdictional Office
9. Date of issue of Certificate 161072018 J
Note: The registration certificate is required (o be prominently displayed at all places of business in the State. J

This is a system generated digitally signed Registration Certl

ificate issucd based on (he deemed approval of application on 01/07/2017 .
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Annexure A

. / ~
GSTIN 08.—\\11’!‘1)23\‘41\!1/&

]
Legal Name PUSHPA DANGAY ACH
Trade Name. if any SHAK T ENGINFERING INDUSTRILY

Details of Additional Places of Business

Total Number of Additional Places of Business in the State

Sr. No. Address
1 G-676A, ROAD NO.9F2, VK| AREA,)

aipur, Rajosthan, 302013
v



Trade Name, if any

Details of Proprietor

. ')-’;

B
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O08AHTPD2284M1ZS
PUSHPA DANGAYACH

SHAKTI ENGINEERING INDUSTRIES

Name PUSHPA DANGAYACH

Designation/Status PROPRIETOR

Resident of State Rajasthan

Annexure B

/7
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BEFO
RgEigE NATIONAL GREENT TRIBUNAL
RAL ZONE BENCH BHOPAL

Origi :
1ginal Application No.97/2022 (CZ)
IA No.48/2023
Kamal Tiwari

Versus
Union of India and Others

AFFIDAVIT IN SUPPORT OF THE DOCUMENTS

I, Nitin Dangayach Son of Shri Hajari
Lal Dangayach, Aged about 427 years,
Authorized Siganatory of Shakti
Engineering Industries, Plot G-676(A),
VKIA, Jaipur do hereby take oath and state
as under:-

1. That being authorized signatory of the
respondent No.1l5 I am well conversant
with the facts and circumstances of
the case and am competent to swear
this affidavit.

2. That annexed documents Annexure R-1 to
R-5 are true and correct Photostat
copy of the original / office copy.

ot

(Deponent)
VERTFICATION
I the above named Deponent do hereby
’

verify that the aforesaid affidavit is
true and correct to Lhe best of my

- i [ have not
edge,  belief — anc .
Zzggiesze& any material therein, so help
. qs/_/"’
me GOD \i\;Nrty»f*\'
(Deponent)

ATTESTED

2] OAYHCOMMISSION &\b)
RAJA! JAN HIGH COU!
Mmmﬁm&ww$

£




307

VAKALATNAMA

BEFORE T ’
HE HON’BLE NATIONAL GREEN TRIBUNAL, CENTRAL
ZONE, BENCH, BHOPAL

Original Application No. 97 *7
. 97/2022 (C7,
IA No. 48/2023 / 0

Kamal Tiwari
Versus
Union of India & Others

that I/we the undursiy,t
0 Resident of . IV

2. 0 G LW

h,
Advocates, my/our true and lawful attorneys, for my/our name, and on my/our behalf to appear
plead and act in the said case, and more particularly to draw, make, present, withdraw, amend
represent and verify petition, plaints or written statements and Lo make, present applications or
petition in the court, to present, withdraw and receive documents and any moncy from the court or
form the opposite party either in execution of the decree of otherwise, and on receipt of payment
thereof to sing and deliver for me/us proper receipts and discharges for the same, to compromise
or to refer the case to arbitration, to seek execution of the decree or any orders in the case, to draw,
make present, withdraw, amend and represent any memorandum of appeal or cross objections in
any appeal arising or to seek reviews or revision of any judgments, decree or order in the case, to
appear, conduct and plead in all such writ/ appeals/revisions and reviews, and to do all other
lawful acts and things as effectually as I/we could do the same whether being personally present or
otherwise, my/our said counsel is/are also hereby authorized and empowered Lo instruct, engage
or appoint any other any other counsel or counsels to appear, plead and act with or for him/them
in his/ their absence or otherwise as my/our said counsel my think proper to do so, all acts of such
counsel or counsels shall be equally and similarly and binding on me/ us as if done be my/our said
counsel and as if done by me/us personally. I/we hereby agree that if any part of the said counsel’s
fee remains unpaid before the first hearing of the case or if any hearing of the case be fixed on tour
or at any other place except the usual court premises ,then my/our said counsel will not be bound
to appear before the count. The counsel’s fee now settled and agreed to is in respect of this court
and for the pending proceeding only. Any fresh action hereafter taken will entitle the counsel to
fresh fees 1/we also agree that if the case be dismissed in default or it be proceeded ex-party under
any circumstances whatsoever the said counsel shall not be held responsible for the same and all
whatsoever my/our said counsel shall do in connection with the said case, [/ we do hereby agree to
ratify and confirm .any costs awarded in the case at any time in my/our favour shall from part of
the counsel’s claim and shall be pay

able to him/ them in addition to his/their fees in the case.
IN W/[IJZNESS WHEREOF 1/ we have hereto set my /our hand(s)
at_ 1A 109l the by~ 0727 dayof. and delivered to the

said counsel(s)

COUNSEL(s) )

CLIENT (s)

¢\’
R /
A\

Shi¢ Narayan Bohra, Advocate
Enr. No. R/465/1994
Mob. 9414074734 \

E-mail: advocatebnbohra'l‘)(:Wllwnﬂll.t'mn
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M Gmall Shiv Narayan Bohra <advocatesnbohra1969@gmail.com>

Copy Of Reply in The Case Of Kamal Tiwari vs Union Of India and Others in OA :
97/2022

1 message

Shiv Narayan Bohra <advocatesnbohra1969@gmail.com> Sat, Aug 26, 2023 at 5:58 PM
To: NGT/ Adv Krishan Sharma <advocatekrishna@gmail.com>

Dear sir,
Please find attached copy of the reply on behalf of respondent number:15 (Shakti Engineering)

Thanks & Regards,

S.N.Bohra

(Advocate Rajasthan High Court, Jaipur)
Mob. No: - 9414074734

@ Reply of OA 97 2022 for Reapondent no. 15 Shakti Engineering.pdf
4560K



